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The Rajasthan Ministers Salaries and other Facilities Act, 1956
Act No. 43 of 1956

Last Updated 24th May, 2019 [rj1006]

[Received the assent of the Governor on the 28th of December, 1956; Assent first published in Published
in Rajasthan Government Gazette, Part 4-A (Extraordinary), dated 31-12-1956]

LEGISLATIVE	HISTORY	6
An Act to provide for the salaries [and other Facilities] of the Ministers of the State of Rajasthan.
Whereas it is expedient to provide for the salaries of the Ministers of the State of Rajasthan and for other
matters connected therewith:
Be it enacted by the Rajasthan State Legislature In the Seventh Year of the Republic of India as follows:-
1. Short title. - This Act may be called the Rajasthan Ministers Salaries [and other Facilities] Act, 1956.

Object	&	Reasons6
2. Interpretation. - (1) In this Act, unless the subject or context otherwise requires,-

(a) "appointed day" means the first day of November, 1956;

(b) "Minister" means a minister of the State of Rajasthan and save as otherwise expressly provided,
includes the Chief Minister [a Minister of State and] a Deputy Minister of that State;

(c) "State" means the new State of Rajasthan as formed by section 10 of the States Reorganisation
Act, 1956 (Central Act, 37 of 1956).

(2) The provisions of the Rajasthan General Clauses Act, 1955 (Rajasthan Act 8 of 1955), in force in the
pre-reorganisation State of Rajasthan shall as far as may be, apply mutatis mutandis to this Act.
[3. Salaries of Ministers. - There will be paid with effect from the [1st April 2017] or with effect from the
date on which he may thereafter enter upon his office whichever may be later-

(a) a salary of [fifty five thousand rupees] per mensem to the Chief Minister.

(b) a salary of [forty five thousand rupees] per mensem to a Minister other than a Minister of State and
a Deputy Minister:

[(bb) a salary of ten thousand five hundred rupees per mensem to a Deputy Chief Minister;]

(c) a salary of [forty two thousand rupees] per mensem to Minister of State, and

(d) a salary of [forty thousand rupees] per mensem to a Deputy Minister.]

4. Sumptuary allowance. - [(1) In addition to the salary payable under section 3, there shall be paid to
the Chief Minister with effect from the [1st April 2017] or with effect from the date on which he may
thereafter enter upon his office, a sumptuary allowance of [fifty five thousand rupees] per mensem.]
[(1 A) In addition to the salary payable under section 3, there shall be paid to a Deputy Chief Minister with
effect from the date of commencement of the Rajasthan Ministers Salaries (Amendment) Act, 1998 (Act
No.4 of 1998) or with effect from the date on which he may thereafter enter upon his office, a sumptuary
allowance of six thousand rupees per mensem.]
[(2) In addition to the salary payable under section 3. there shall be paid with effect from the [1st April
2017] or with effect from the date on which he may thereafter enter upon his office, to every Minister,
other than the Chief Minister, a Minister of State, and a Deputy Minister, a sumptuary allowance of [fifty
thousand rupees] per mensem].
[(3) In addition to the salary payable under section 3. there shall be paid, with effect from [1st April
2017] or with effect from the date on which he may thereafter enter upon his office, to every Minister of
State, a sumptuary allowance of [fifty thousand rupees] per mensem].
[(4) In addition to the salary payable under section 3. there shall be paid, with effect from the date of
commencement of the Rajasthan Ministers Salaries (Amendment) Act, 1998 (Act No. 4 of 1998) or with
effect from the date on which he may thereafter enter upon his office, to every Deputy Minister a
sumptuary allowance of two thousand five hundred rupees per mensem.]
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5. Residence and conveyance. - (1) With effect from the date referred to in section 3, each Minister shall
also be entitled [from the State Government] without payment of rent or other charge, to the use.
throughout his term of office, of-

(a) [an official residence and furniture in Jaipur, and]

(b) a State car.

and no charge shall fall on the Minister personally in respect of the maintenance of [such residence,
furniture or car:]
[Provided that each Minister shall be entitled to [an official residence and furniture without payment of rent
or other charge] in Jaipur upto a period of two months from the date he ceases to be a Minister].
[Explanation. - For the purpose of this section and section 5-A, the expression "official residence"means a
residential building the staff quarters, out house and other building ground and garden appurtenant
thereto set apart by the State Government for residence of a Minister and the members of his family and
his servant including all fixtures and fittings for electric and water supply and for sanitary purposes.]
[x x x]
[Provided further that each Minister shall immediately after the expiration of the period referred to in the
foregoing proviso vacate such official residence, failing which, notwithstanding anything contained in the
Rajasthan Public Premises (Eviction of Unauthorised Occupants) Act, 1964 (Rajasthan Act 2 of 1965) or
any other law for the time being in force, an officer authorised by the State Government in this behalf may
take possession of the official residence together with the furniture and may for the purpose use such
force as may be necessary in the circumstances] [and in case any delay in so taking possession is
caused due to any resistance offered by the Minister or anybody on his behalf, whether on the strength of
any order or otherwise, for so long as the residence continues, the Minister shall be liable to as damages
for the use and occupation of the official residence, such amount not exceeding five thousand per month
as may be notified by the Government from time to time.]
[Explanation. - For the purpose of this sub-section 'Minister' includes a person who has ceased to be a
Minister, and also includes a person who was given the status of a minister.]
[(2) The use and maintenance of the official residence, furniture and State car referred to in sub-section
(1) shall be regulated by rules made in this behalf by the Governor.]
[(3) A Minister shall be paid a monthly allowance of-

[(a) two hundred in pees, if he avails himself of the use of official residence provided to him in Jaipur
or lives in his own house or in the house owned by his spouse in Jaipur or lives in a rented house
in Jaipur, but does not avail himself of the use of furniture to which he is entitled under sub-section
(11)

(b) three thousand rupees, if he does not avail himself of the use of an official residence provided to
him in Jaipur but lives in his own house or in the house owned by his spouse in Jaipur or lives in a
rented house in Jaipur and avail himself of the use of furniture to which he is entitled under sub-
section (1), at such house:

(c) ten thousand rupees, if the State Government fails to provide Government accommodation to him
in Jaipur and he lives in his own house or in the house owned by his spouse in Jaipur or in a rented
house in Jaipur and avails himself of the use of furniture to which he is entitled under sub-section
(1). at such house: and]

(d) [five thousand rupees], if he does not avail himself of the use of a State car.]

[5A. Concessions on account of electricity and water. - Every Minister shall, irrespective of whether or
not he avails himself of the use of [an official residence] in Jaipur to which he is entitled under-section 5,
be further entitled to the concessions of payment by Government for him and on his behalf throughout his
term of office [and upto a period of two months from the date, he ceases to be a minister], [of all charges
due from him on account of consumption of electricity and water at his residence: provided that such
payment shall not exceed such limits as may be specified in the rules made in that behalf by the
Governor] .]
6. Travelling and daily allowances. - (1) Every Minister shall further be entitled to receive, in accordance
with rules made by the Governor in that behalf.-
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(a) travelling allowances for himself and the members of his family for the transport of his and his
family effects-

(i) in respect of the journey to Jaipur from his usual place of residence outside Jaipur for
assuming office: and

(ii) in respect of the journey from Jaipur to his usual place of residence outside Jaipur on
relinquishing office: and

(b) Travelling and daily allowances in respect of journeys [including journeys outside India]undertaken
by him in the discharge of his official duties or in the public interest.

(2) Any travelling allowance paid to a Minister under this section may consist either of a payment in cash
or of free official transport.
7. Medical treatment, etc. to Ministers. - [(1)] Subject to any rules, made in this behalf by the Governor,
a Minister and the members of his family shall be entitled free of charge to accommodation in hospitals
maintained by Government and also to medical treatment.
[(2) Subject to any rules, if any, made in this behalf, the Minister may be granted by the Governor in
appropriate cases anv concession or a special facility' including the re-imbursement thereof, outside the
State for the following items-

(i) medical treatment;

(ii) medical attendance or travelling allowances for such journey Performed by him; and

(iii) accommodation including diet for the purposes of such treatment.]

[7A. Advances to Ministers for purchase of motor cars. - There shall be paid to a Minister, by way of a
repayable advance, such sum of money for the purchase of a motor car and on such terms as the
Governor may, by rules, determine in order that he may be able to discharge conveniently and efficiently
the duties of his office.]
[7B. Salaries, allowances and amenities to Parliamentary Secretaries. - [(1) With effect from the date
of commencement of the Rajasthan Ministers’ Salaries (Amendment) Act, 2005 (Act No. 11 of 2005) or
the date on which he may thereafter enter upon his office there shall be paid to a Parliamentary ’
Secretary a salary of twelve thousand rupees per mensem and such travelling and other allowances as
may be prescribed. and]
(2) A Parliamentary Secretary shall be entitled to such medical facilities for himself and for members of
his family and to such housing, conveyance, telephone, postal and other facilities as may he prescribed.
[(3) In addition to the salary and other allowances payable under sub-Section (1), there shall be paid to
every Parliamentary Secretary, with effect from the date of commencement of the Rajasthan Ministers'
Salaries (Amendment) Act, 2005 (Act No. 11 of 2005) or with effect from the date he may thereafter enter
upon his office, a sumptuary allowance of seven thousand rupees per mensem.]]
[7BB. Facilities to former Chief Ministers. - (1) Subject to any rules that may be made in this behalf, a
person who has served as the Chief Minister of Rajasthan for an uninterrupted term of five year shall, for
remainder of his life, be entitled-

(a) to a Government residence of the same type, and with same facilities and concessions, to which a
Minister is entitled to under this Act, which may be provided at option of such person either at
Jaipur or at any other District Headquarters in Rajasthan:

Provided that if such Government residence is not available for allotment or if such person does not avail
of the use of Government residence, he may be reimbursed a fixed monthly amount to be specified in the
rules;

(b) to a State car for his own use or for the use of members of his family for transport in respect of
journey within or out side of the State, as may be specified in the rules;

(c) to the use of telephone with all facilities of communication at his Government residence subject to
such limit as may be specified in the rules;

(d) to the following numbers and categories of secretarial and other staff at his Government residence
to be provided by the State Government in consultation with such person on such terms and
conditions as may be specified in the rules, namely:-
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(i) one Private Secretary;
(ii) one Personal Assistant or Stenographer, and if this facility is not availed of, to a fixed monthly

amount to be specified in the rules;
(iii) one Clerk Grade I:
(iv) two Informatics Assistant, and if this facility is not availed of, to a fixed monthly amount to be

specified in the rules;
(v) one driver, and if this facility is not availed of, to a fixed monthly amount to be specified in the

rules;
(vi) three Class IV employees, and if this facility is not availed of, to a fixed monthly amount to

be specified in the rules:
Provided that in special circumstances to be mentioned in the order, the State Government may, on the
request of such person, provide additional staff of any of the above categories temporarily to meet the
circumstances.
(2) Where such person is also entitled to any of the facilities specified in clauses (a) to (d) of sub-section
(1), for the time being as the President. Vice-President. Governor or Lieutenant Governor of any State or
the Administrator of any Union Territory or as Member of Parliament or any State Legislature, or from the
Central Government or any State Government or any Corporation owned or controlled by the Central
Government or any State Government or any local authority under any law or otherwise, he or she shall
not be entitled to that facility to that extent under this section.]
[7C. Power to make rules with retrospective effect. - The rules under this Act may be made so as to
have retrospective effect from such date, not earlier than the date of the commencement of this Act, as
the Governor may, by notification in the Official Gazette, appoint.]
8. Repeal and savings. - (1) The Rajasthan Ministers' Salaries Ordinance 1956 (Rajasthan Ordinance 11
of 1956). is hereby repealed.
(2) Such repeal shall affect the rules and orders made or deemed to be made under the Rajasthan
Ministers' Salaries Act. 1951 (Rajasthan Act. XIX of 1951) in force in the pre-organisation State of
Rajasthan and the said rules and orders as in force immediately before the appointed day shall, until
varied or superseded by competent authority, be deemed to have been made under this Act and shall as
such continue to be in force as from the appointed day throughout the State.
[9. Regulation of certain payments on account of concessions. - Notwithstanding anything contained
in the Rajasthan Ministers' Salaries Act. 1951 (Rajasthan Act XIX of 1951) of the pre- organisation State
of Rajasthan all sums of money paid or payable for and on behalf of a Minister whose salary and
allowances were governed by the said Act on account of the consumption of electricity and water at his
residence shall, subject to the limits specified and section 5-A, be deemed to have been properly and
lawfully paid or payable no demand shall be made on the Minister for the refund of the whole or any
portion of such payments.]
[10. Regulation of certain payments on account of concessions. - Notwithstanding anything
contained in this Act. all sums of money paid or payable for and on behalf of a Minister, who ceased to be
a Minister for a period of two months and whose salary and allowances were governed by the provisions
of this Act on account of the consumption of electricity and water at his residence, shall, subject to the
limits specified in section 5-A, be deemed to have been properly and lawfully paid or payable and no
demand shall be made on the Minister for the refund of the whole or any portion of such amount.]
[11. Regulation of certain payments on account of facilities to former Chief Ministers. - (1)
Notwithstanding anything contained in this Act or any other law for the time being in force, all sums of
money paid or payable, until the commencement of the Rajasthan Ministers' Salaries (Amendment) Act.
2017 (Act No. ... of 2017), on account of any facilities provided to a former Chief Minister under any rule
or order of the State Government shall be deemed to have been properly and lawfully paid or payable
and no demand shall be made on such Chief Minister for the refund of the whole or any portion of such
payment.
(2) Notwithstanding anything contained in section 7-BB, a former Chief Minister who was receiving any
facility under any rule or order of the State Government immediately before the commencement of the
Rajasthan Ministers’ Salaries (Amendment) Act, 2017 (Act No. ...of 2017) shall continue to avail such
facilities for the remainder of his life even if he has not served as the Chief Minister of Rajasthan for an
uninterrupted term of five year.]

Notifications
[Notification dated 10-7-1990, Published in Rajasthan Government Gazette part 4-C (Extraordinary),
dated 10-7-1990, page 407]. - In pursuance of sub-section (1) of section 5, the State Government has
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authorised Collector or an officer nominated by him, not below the rank of an Additional Collector, to
remove unauthorised occupation of State residence by ex-ministers even after expiry of fixed period-
Translation from Hindi].
[Notification dated 27-5-1992, Published in Rajasthan Government Gazette part 4-C (Extraordinary),
dated 28-5 1992, page 81]. - In pursuance of proviso to sub-section (1) of section 5, where ministers do
not vacate State residence in the fixed period even after resigning from office, the amount of Rs.3,000/-
per months is fixed to be recovered as damages - [Translation from Hindi].
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, August 21, 2019 

No. F. 2(25)Vidhi/2/2019.- The following Act of the Rajasthan State Legislature 

which received  the assent of the Governor  on the 20th day of August, 2019 is hereby 

published for general information:- 

THE RAJASTHAN MINISTERS’ SALARIES (AMENDMENT) ACT, 2019 

(Act No. 21 of  2019) 

(Received the assent of the Governor on the 20th day of August, 2019) 

An 

Act 

further to amend the Rajasthan Ministers’ Salaries Act, 1956. 

Be it enacted by the Rajasthan State Legislature in the Seventieth Year of the 

Republic of India, as follows:- 

1. Short title and commencement.- (1) This Act may be called the Rajasthan 

Ministers’ Salaries (Amendment) Act, 2019. 

(2) It shall come into force at once. 

2. Amendment of section 5, Rajasthan Act No. 43 of 1956.- In second proviso to 

sub-section (1) of section 5 of the Rajasthan Ministers’ Salaries Act, 1956 (Act No. 43 of 

1956), for the existing expression “such amount not exceeding rupees five thousand per 

month as may be notified by the Government from time to time.”, the expression “rupees ten 

thousand per day.” shall be substituted. 
 

महावीर प्रसाद िमाा, 
Principal Secretary to the Government. 

 

 

विधध (विधायी प्रारूपण) विभाग  
(ग्रुप-2) 

अधिसूचना 
जयपुर,  अगस्त 21, 2019 

  सांख‍या प.2(25)विधध/2/2019.- राजस् थान राजभाषा अधिननयम, 1956 (1956 का अधिननयम स.ं 

47) की िारा 4 के परन्तुक के अनुसरण में ''दी राजस्थान शमननस्टसा सैलेरीज (अमेण्डमेन्ट) एक्ट, 
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2019 (एक्ट नं. 21 ऑफ 2019)'' का हहन्दी अनुवाद सवासािारण की सूचनाथा एतद्द्वारा प्रकाशित 

ककया जाता हैैः- 
(प्राधधकृत हिन्दी अन रुिाद) 

राजस्थान र मांत्री िेतन र (सांशोधन र) अधधनन रयम, 2019 

(2019‍का‍अधधनन रयम‍सांख‍याांक‍21) 
(राज्यपाल महोदय की अनुमनत हदनांक 20 अगस्त, 2019 को प्राप त हुई) 

 

राजस्थान मतं्री वेतन अधिननयम, 1956 को और सिंोधित करने के शलए अधिननयम। 

भारत गणराज्य के सत्तरवें वषा में राजस्थान राज्य वविान-मण्डल ननम्नशलखित अधिननयम बनाता 
है:- 

1. सांक्षिप्त न राम और प्रारांभ.- (1) इस अधिननयम का नाम राजस्थान मतं्री वतेन (सिंोिन) 

अधिननयम, 2019 है। 

(2) यह तरंुत प्रवतृ्त होगा।  

2. 1956 के राजस्थान र अधधनन रयम सां. 43 की धारा 5 का सांशोधन र.- राजस्थान मतं्री वेतन अधिननयम, 

1956 (1956 का अधिननयम स.ं 43) की िारा 5 की उप-िारा (1) के द्ववतीय परन् तकु में, ववद्यमान 

अशभव यक्क्त ''पांच हजार रुपये प्रनतमास से अनधिक ऐसी रकम देने का दायी होगा जो सरकार द्वारा समय-

समय पर अधिसधूचत की जाये'' के स् थान पर अशभव यक्क्त ''दस हजार रुपये प्रनतहदन देने का दायी होगा'' 
प्रनतस् थावपत की जायेगी। 
 

 

महावीर प्रसाद िमाा, 
प्रमुख शासन र सधिि। 

 

 
 

 

jkT; dsUnzh; eqnz.kky;] t;iqjA 
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LAW (LEGISLATIVE DRAFTING) DEPARTMENT 

(GROUP-II) 

NOTIFICATION 

Jaipur, August 21, 2019 

No. F. 2(40)Vidhi/2/2019.- The following Act of the Rajasthan State 

Legislature which received  the assent of the Governor  on the 20th day of August, 

2019 is hereby published for general information:- 

THE RAJASTHAN MINISTERS’ SALARIES (SECOND AMENDMENT) ACT, 

2019 

(Act No.  22 of  2019) 

(Received the assent of the Governor on the 20th day of August, 2019) 

An 

Act 

further to amend the Rajasthan Ministers' Salaries Act, 1956.  

Be it enacted by the Rajasthan State Legislature in the Seventieth Year of the 

Republic of India, as follows:-  

1. Short title and commencement.- (1) This Act may be called the Rajasthan 

Ministers' Salaries (Second Amendment) Act, 2019.  

(2) It shall come into force at once.  

2. Amendment of section 3, Rajasthan Act No. 43 of 1956.- In section 3 of 

the Rajasthan Ministers' Salaries Act, 1956 (Act No. 43 of 1956), hereinafter in this 

Act referred to as the principal Act,-  

(i) for the existing expression "1st April, 2017", the expression "1st April, 

2019" shall be substituted;  

(ii) in clause (a), for the existing expression "fifty five thousand rupees", the 

expression "seventy five thousand" shall be substituted;  

(iii) in clause (b), for the existing expression "forty five thousand rupees" , the 

expression "sixty five thousand rupees" shall be substituted;  

(iv) in clause (bb), for the existing expression "ten thousand five hundred 

rupees",  the expression "sixty five thousand rupees" shall be substituted;  
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(v) in clause (c), for the existing expression "forty two thousand rupees", the 

expression "sixty two thousand rupees" shall be substituted; and  

(vi) in clause (d), for the existing expression "forty thousand rupees", the 

expression "sixty thousand rupees" shall be substituted.  

3. Amendment of section 4, Rajasthan Act No. 43 of 1956.- In section 4 of 

the principal Act,-  

(i) in sub-section (1),-  

(a) for the existing expression "1st April, 2017", the expression 

"1st April, 2019" shall be substituted; and  

(b) for the existing expression "fifty five thousand rupees", the 

expression "eighty five thousand rupees" shall be substituted;  

(ii) in sub-section (1-A),- 

(a) for the existing expression "the date of commencement of the 

Rajasthan Ministers’ Salaries (Amendment) Act, 1998 (Act No. 4 of 

1998)", the expression "1st April, 2019" shall be substituted; and  

(b) for the existing expression "six thousand rupees", the 

expression "eighty thousand rupees" shall be substituted;  

(iii) in sub-section (2),-  

(a) for the existing expression "1st April, 2017", the expression 

"1st April, 2019" shall be substituted; and  

(b) for the existing expression "fifty thousand rupees", the 

expression "eighty thousand rupees" shall be substituted;  

(iv) in sub-section (3),-  

(a) for the existing expression "1st April, 2017", the expression 

"1st April, 2019" shall be substituted; and  

(b) for the existing expression "fifty thousand rupees", the 

expression "eighty thousand rupees" shall be substituted; and  

(v) in sub-section (4),-  

(a) for the existing expression "1st April, 2017", the expression 

"1st April, 2019" shall be substituted; and  

(b) for the existing expression "forty thousand rupees", the 

expression "sixty  thousand rupees" shall be substituted.  

4. Amendment of section 5, Rajasthan Act No. 43 of 1956.- In clause (c) of 

sub-section (3) of  section 5 of the principal Act, for the existing expression “ten 

thousand”, the expression “thirty thousand” shall be substituted. 

5. Amendment of section 7-B, Rajasthan Act No. 43 of 1956.- In section 7-B 

of the principal Act,-  
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(i) in sub-section (1),-  

(a) for the existing expression "1st April, 2017", the expression "1st 

April, 2019" shall be substituted; and  

(b) for the existing expression "forty thousand rupees", the expression 

"sixty  thousand rupees" shall be substituted; and  

(ii) in sub-section (3),-  

(a) for the existing expression "1st April, 2017", the expression "1st 

April, 2019" shall be substituted; and  

(b) for the existing expression "fifty thousand rupees", the expression 

"seventy thousand rupees" shall be substituted. 

 

महावीर प्रसाद िमाा, 
Principal Secretary to the Government. 

 
 

विधध (विधायी प्रारूपण) विभाग  

(ग्रुप-2) 

अधिसूचन रा 
जयपुर,  अगस्त 21, 2019 

  सांख‍या प.2(40)विधध/2/2019.- राजस् थान र राजभाषा अधिनन रयम, 1956 (1956 का अधिनन रयम स.ं 

47) की िारा 4 के परन्तुक के अन रुसरण में ''दी राजस्थान र शमनन रस्टसा सैलेरीज (सैकण्ड अमेण्डमेन्ट) 

एक्ट, 2019 (एक्ट न रं. 22 ऑफ 2019)'' का हहन्दी अन रुवाद सवासािारण की सूचन राथा एतद्द्वारा 
प्रकाशित ककया जाता हैैः- 

(प्राधिकृत हहन्दी अन रुवाद) 

राजस्थान र मांत्री िेतन र (द्वितीय सांशोधन र) अधधनन रयम, 2019 

(2019‍का‍अधधनन रयम‍सांख‍याांक‍22) 
(राज्यपाल महोदय की अन रुमनत हदन रांक 20 अगस्त, 2019 को प्राप त हुई) 

 

राजस्थान र मंत्री वेतन र अधिनन रयम, 1956 को और संिोधित करन रे के शलए अधिनन रयम।  
 भारत गणराज्य के सत्तरवें वषा में राजस्थान र राज्य वविान र-मण्डल नन रम्न रशलखित अधिनन रयम 

बन राता है:- 

 1. सांक्षिप्त न राम और प्रारांभ.- (1) इस अधिनन रयम का न राम राजस्थान र मंत्री वेतन र (द्ववतीय 

संिोिन र) अधिनन रयम, 2019 है।   
   (2) यह तुरंत प्रवतृ्त होगा।  
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2. 1956 के राजस्थान र अधधनन रयम सां. 43 की धारा 3 का सांशोधन र.- राजस्थान र मंत्री वेतन र 

अधिनन रयम, 1956 (1956 का अधिनन रयम सं. 43), जजस े इस अधिनन रयम में इसके पश चात ् मूल 

अधिनन रयम कहा गया है, की िारा 3 में,-  
(i) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; 
(ii) िण् ड (क) में, ववद्यमान र अशभव यजक्त ''पचपन र हजार रुपये'' के स् थान र पर अशभव यजक्त 

''वपचहत्तर हजार रुपये'' प्रनतस् थावपत की जायेगी;  
(iii) िण् ड (ि) में, ववद्यमान र अशभव यजक्त ''पैंतालीस हजार रुपये'' के स् थान र पर 

अशभव यजक्त ''पैंसठ हजार रुपये'' प्रनतस् थावपत की जायेगी; 
(iv) िण् ड (िि) में, ववद्यमान र अशभव यजक्त ''दस हजार पााँच सौ रुपये'' के स् थान र पर 

अशभव यजक्त ''पैंसठ हजार रुपये'' प्रनतस् थावपत की जायेगी; 
(v) िण् ड (ग) में, ववद्यमान र अशभव यजक्त ''बयालीस हजार रुपये'' के स् थान र पर 

अशभव यजक्त ''बासठ हजार रुपये'' प्रनतस् थावपत की जायेगी; और 
(vi) िण् ड (घ) में, ववद्यमान र अशभव यजक्त ''चालीस हजार रुपये'' के स् थान र पर अशभव यजक्त 

''साठ हजार रुपये'' प्रनतस् थावपत की जायेगी। 
3. 1956 के राजस्थान र अधधनन रयम सां. 43 की धारा 4 का सांशोधन र.- मूल अधिनन रयम की िारा 4 

में,-  
(i) उप-िारा (1) में,-  

(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''पचपन र हजार रुपये'' के स् थान र पर अशभव यजक्त ''वपचासी 

हजार रुपये'' प्रनतस् थावपत की जायेगी; 
(ii) उप-िारा (1-क) में,-  

(क) ववद्यमान र अशभव यजक्त ''राजस् थान र मंत्री वेतन र (संिोिन र) अधिनन रयम, 1998 (1998 

का अधिनन रयम सं. 4) के प्रारंभ की तारीि स ेउसे'' के स् थान र पर अशभव यजक्त ''1 

अप्रेल, 2019 से'' प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''छह हजार रुपये'' के स् थान र पर अशभव यजक्त ''अस् सी हजार 

रुपये'' प्रनतस् थावपत की जायेगी;   
(iii) उप-िारा (2) में,-  

(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''पचास हजार रुपये'' के स् थान र पर अशभव यजक्त ''अस् सी हजार 

रुपये'' प्रनतस् थावपत की जायेगी;  
(iv) उप-िारा (3) में,-  
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(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''पचास हजार रुपये'' के स् थान र पर अशभव यजक्त ''अस् सी हजार 

रुपये'' प्रनतस् थावपत की जायेगी; और 
(v) उप-िारा (4) में,-  

(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''चालीस हजार रुपये'' के स् थान र पर अशभव यजक्त ''साठ हजार 

रुपये'' प्रनतस् थावपत की जायेगी।  
4. 1956 के राजस्थान र अधधनन रयम सां. 43 की धारा 5 का सांशोधन र.- मूल अधिनन रयम की िारा 5 

की उप-िारा (3) के िण् ड (ग) में ववद्यमान र अशभव यजक्त ''दस हजार रुपये'' के स् थान र पर अशभव यजक्त 

''तीस हजार रुपये'' प्रनतस् थावपत की जायेगी।  
5. 1956 के राजस्थान र अधधनन रयम सां. 43 की धारा 7-ख का सांशोधन र.- मूल अधिनन रयम की 

िारा 7-ि में,-  
(i) उप-िारा (1) में,-  

(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''चालीस हजार रुपये'' के स् थान र पर अशभव यजक्त ''साठ हजार 

रुपये'' प्रनतस् थावपत की जायेगी; और 
(ii) उप-िारा (3) में,-  

(क) ववद्यमान र अशभव यजक्त ''1 अप्रेल, 2017'' के स् थान र पर अशभव यजक्त ''1 अप्रेल, 2019'' 

प्रनतस् थावपत की जायेगी; और 
(ि) ववद्यमान र अशभव यजक्त ''पचास हजार रुपये'' के स् थान र पर अशभव यजक्त ''सत् तर हजार 

रुपये'' प्रनतस् थावपत की जायेगी।  
 

महावीर प्रसाद िमाा, 
प्रमुख शासन र सधिि। 
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